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RESTORATION PLAN

IDENTIFICATION OF THE PROBLEM

An Original Application was filed before Hon’ble NGT Central Bench,
Bhopal by Rajamal Gurjar, resident of village Dhulvan, Tehsil Khategaon,
District Dewas (State of Madhya Pradesh) which was registered as OA No.
35/2023 (CZ) Rajmal Gurjar vs. State of Madhya Pradesh and ors., The OA states
that respondent 12 i.e., ICEM Engineering Company Pwvt. Ltd. (hereinafter
referred to as ‘Proponent’) is causing damage to environment by carrying out
blasting activities using explosives in the area which is in vicinity/proximity of
several villages. Registered office of proponent is at Anand Industries
Compound, Raghunath Nagar, Thane (W), State of Maharashtra but its working
unitis at village Ambhori, Tehsil Multai, District Betul, State of Madhya Pradesh.

Proponent is engaged in metal cladding and bonding of metal sheets using
explosives. Activities of proponent are causing adverse impact on six villages
namely, Narkhed, Sherghad, Deogaon, Prabhatpattan, Somgarh and
Mangonakala of Tehsil Multai, District Betul.

BRIEF FACT ABOUT THE PROCESS

The process of bonding metal sheets using explosives involves the
placement of high explosives between metal surfaces that are prepared by
cleaning and roughening. An initiator or detonator initiates an explosion that
generates a shock wave, causing the metal surfaces to deform and collide,
creating a metallurgical bond. The heat generated fuses the metal together,
creating a strong bond. Explosion Bonding is performed in a remote isolated area.
Explosive is ignited at the Centre using a high velocity Booster. Detonations
travel away from the initial point & across the Plate surface at the specified
detonation rate. Clad sheet collides with base Plate at a specific velocity and
impact angle. Pressure is created at the immediately approaching adjacent surface
which are sufficient to take away thin layer of metal from each surface and eject
it away in a jet. Thin layer of Macro fusion is formed which looks like wavy weld
line. At the collision point, the newly created clean Metal surface impact at high
pressure of several GPA which forces metals into metallurgical intimate weld
contact solidifies across the complete surface. Although there is much heat
generated in the explosive detonation, there is no time for heat transfer to the
metal. The result is an ideal metal to metal bond without melting or diffusion.

Explosion Bonding creates Metallurgical Bond of High Integrity, confined
to a narrow weld region and leaves original Dispersion metal or structures, Cold-
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Working, Precipitation Hardening essentially undisturbed. In other words,
explosion bonding process is a cold process in which inherited properties of
parent materials do not get disturbed or changed, except developed stress due to
cold work which can be pacified by Heat Treatment (Stress Relieving). The
process of bonding metal sheets is done by blasting which has the impact of like
an earthquake on account 5 of height intensity tremors which can be felt in a
radius of 8 kms from the blast site.

BRIEF FACT ABOUT THE PROCESS

Pursuant to Tribunal’s order dated 23.05.2023, Joint Committee inspected
the site on 06.07.2023 and has submitted a Report. It is said that process of
industry involves bonding of metal sheets using high 7 explosives which are
placed on the top layer of metal surfaces and initiator or detonator initiates an
explosion that generates a shock wave, causing metal surfaces to deform and
collide, creating metallurgical bond. Heat generated fuses metal together, creating
a strong bond. Explosive welding or cladding is usually performed on relative
thick plates by means of a large-scale parallel plates set-up. Several explosive
welding configurations were developed mainly in 1960°s and 1970’s for their
potential use in modern industrial applications. Explosive cladding is used to
make special bimetallic heat exchanger tubes for protection of electrodes that are
used in electrolysis. Explosive line and seam welding are important bonding
techniques that allow welding of both, similar and dissimilar metal plates and
sheets. In case of manufacturing of tubes, bonding occurs over a small
overlapping fraction of the two surfaces which require only a small amount of
explosive (for example, 5 g/m for line welds in thin ductile sheets). Explosive foil
cladding is also used as an alternative coating technique. Process involved in the
present unit i.e., respondent 12 includes bonding of two Metal sheets, one of Mild
Steel and one of Stainless Steel, which include heavy cladding using 180-200 kg
clad powder at a time.

Constitution of Joint Committee:

In view of the above, Hon’ble NGT has constituted a Joint Committee w.r.t.
Order dated 23.05.2023 passed in the current matter for proper investigation,
consisting of: -
I. District Magistrate/Collector, Betul (M.P.) or his representative
Ii. One representative from Directorate General of Mines Safety (DGMS),
Bilaspur (Chhattisgarh)
ili. One representative from Central Pollution Control Board (M.P.)

Iv. One representative from Madhya Pradesh Pollution Control Board (M.P.)
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Observation by the above Joint Committee:

« No record maintenance log book for water discharge has been provided by the

industry to the team. While inspection, it was observed that the red coloured
effluent generated against floor washing and washing of mixer in which explosive
clad powder is prepared, is discharged in the open area without any treatment. As
per the consent conditions, the effluent generated from washing of mixer/ other
containers are covered under Effluent Treatment.

* No Septic tank/ soak pit was observed during visit, while as per CTO adequate
facility of sewage treatment shall be made for domestic purpose.

* The metal cladding pit (cladding site) is situated at about 2 km from the
preparation site, is surrounded by soil dump of 18m height. As per the conditions
of the CTO Dust suppressor, green belt, water sprinkler and a soil dump of 12m
height is recommended to maintain acoustic condition. But as per actual no water
sprinkler was observed, though the area is mainly surrounded by forest and
agriculture land, lack of green belt around the pit was observed.

* Ambient air quality monitoring was performed and the results of the prescribed
parameters PM10, PM2.5, SO2 and NOx areas.

Civil Appeal No. 7788/2023 ICEM Engineering Company Pvt. Ltd. Vs.
Rajmal Gurjar & Ors.

In compliance of Hon’ble Supreme court Civil Appeal No. 7788/2023 ICEM
Engineering Company Pvt. Ltd. Vs. Rajmal Gurjar & Ors. order dated
01.12.2023, the MPPCB will Conduct periodic inspection of the appellants
factory and examine/verify whether the pollution/discharge control norms are
being complied. Such surprise inspections will be conducted at least once a month
and without advance notice/intimation to the appellant. However, upon reaching
the factory a notice of inspection will be served. MPPCB will collect and analyze
of emission, effluents and noise and file a report by the next hearing date.

In the month of January-24, February-24, March-24, August-24 & Sep-2024. Air,
Water and Noise monitoring has been conducted by MPPCB, RO, Chhindwara.
It is pertinent to mention that all the Results are within the limit.

Whereas, in compliance of the order dated 03.12.2024 passed by the Hon'ble
Supreme Court of India in Civil Appeal No0.7788 of 2A23, the Original
Application No.35/ 2023 titled as Rajamal Gurjar Vs State of Madhya Pradesh &
Ors. of this Tribunal has been reopened.
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Constitution of Joint Committee for Preparation of Restoration Plan:

A judgement order was passed by Hon’ble NGT OA No. 35/2023 (CZ) on
26.09.2023 with the following directions: -

“The amount of environmental compensation shall be spent on restoration/
remediation/ rejuvenation of environment in accordance with action plan which
shall be prepared by a joint committee comprising CPCB. MPPCB and collector,
Betul within two months. The plan shall include steps for remediation, budgetary
allocation and execution. The plan shall be implemented within next three
months after preparation.”

In compliance of the order of, a joint committee was constituted
comprising of the following members:

S. No. Name & Designation

P. Jagan, Regional Director, Central pollution Control Board

Dr. Poulami C. Patil, Sc.- ‘B’, Central pollution Control Board

1
2
3. Dr. K.N Katare, R.O, MPPCB, Chhindwara
4

Rajesh Dubey, N. Tehsildaar, District Betul (Representative of
Collector, Betul)

5. N.K Pingale, Representative, ICEM Engineering Pvt. Ltd.

For finalization of plan of action, a meeting was convened in presence of
all the committee members on 11.11.2024 (copy of minutes is enclosed as
Annexure- ). Accordingly, all the members of the committee visited the site on
23.12.2024 to ascertain proper addressing all the issues for preparation of
Restoration Plan. (Photographs enclosed as Annexure-I11)
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Action Plan Proposed by the committee:

Sr.
No

Problems and damages
caused

Ground level status

Proposed Action Plan

Implementing
agencies

1.

Air Pollution by releasing
harmful Gases and particles

During the visit of joint
committee in compliance of
order dated 23.05.2023, it
was observed that all the
ambient air quality
parameters were within the
limit as per conditions
mentioned in the CTO. A
report was sought from the
health department through
the district administration
regarding any incidence of
serious breathing disorders.
According to the Health
Department,the functioning
of the ICEM Engineering
Company Pvt. Ltd does not
have any adverse effects on
humans, either physically
or mentally. (Copy of the
Health Department letter as
enclosed as Annexure- 111)

Dense plantation is required to
be done to mitigate the issue.
The plant species to be
considered may be selected
with the guidance of Forest
Department and miyawaki or
equivalent technique may be
adopted for fast development
of green belt.

The project proponent/
Forest Department

Noise Pollution

The noise caused due to
explosion bonding was

The acoustic wall must be
developed properly following

The project proponent

Page 5 of 28




found  exceeding  the
prescribed limits.  The
report is already produced
on record. A report was
sought from the health
department regarding any
incidence of serious hearing
disorders and from the
forest department regarding
any special behaviour in the
habitat animals. (Letter has
been sent to Forest
Department.) The report is
yet to be received.

guidelines. Dense plantation is
required to be done to mitigate
the issue.

Metal scrap and debris
causing land pollution

Metal sheets are bonded to
each other. No scraps were
observed during visit. But it
was observed that during
loading and unloading of
metals for transportation,
the storage of metal sheets
IS not done properly.

The metal sheets must be
stored under sheds to avoid
ground water contamination
during the transition period of
loading and unloading. A
separate storage space/ shade
must be constructed. Types of
waste or scraps must be
disposed following proper
guidelines and according to
legal provisions.

The project proponent
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.| Risk of accidents

No record was found
regarding accidents. The
work is done in an
extremely controlled
environment and with all
the safety procedures laid

out by the government.

A proper emergency response
plan must be prepared and
implemented with immediate
effect.

The project proponent

.| Structural Damage - The
vibration caused due to
explosion bonding caused
cracks in the concrete
structures.

During the inspection, no
cracks were observed in the
walls and mirrors in the
buildings situated within
500 meters radius of the
blasting site. A Panchnama
was also enclosed with the
previous report submitted
by the joint committee. A

survey report from the
district & local
administration  regarding

any incidences of structural
cracks occurred or not.
(Annexure-1V)

The PP informed that a
seismographic test has been
conducted to analyse the level
of affects due to vibration and
the report on vibration and air
overpressures studies prepared
by Rocktech Engineering Pvt
Ltd, Nagpur was also provided.
Time to time inspection of the
houses situated in the
surrounding areas must be
conducted.

District Administration

Non-compliance of consent
conditions -Effluent
treatment facilities was not
provided. Evidently

proponent has violated

While inspection, it was
observed that the red
colored effluent generated
against floor washing and
washing of mixer in which

As per the recommendations of
the earlier joint committee, the
PP has installed Effluent
Treatment Plant of capacity 10
KLD During the site visit it

Implemented. ..
Regular monitoring
must be done by
MPPCB, RO,
Chhindwara.
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conditions of  consent.
Untreated effluent and
sewage was discharged in
open areas.

explosive clad powder is
prepared, is discharged in
the open area without any
treatment.

was observed that the ETP/
STP was functional and no
effluent was found Dbeing
discharged in the open. Record
(log-book) must be maintained
regularly and MPPCB must
monitor in fixed intervals.

.| Contamination of Wardha

Reservoir by chemicals and
pollutants - Wardha
Reservoir is just 2 kms
away (aerial distance) from
the Bonding Site. As per
complainant, blasting
activities carried out by
proponent are degrading the
water quality causing
sediment, debris and other
materials to be stirred up in
the water and noise
produced by blasting is
causing stress to the aquatic
animals.Contamination of
ground water

According to the report on

vibration and air
overpressures studies
prepared by  Rocktech
Engineering  Pvt  Ltd,
Nagpur, the vibration
caused due to explosion
bonding is within the
prescribed  limits. The

groundwater is also not
affected by this activity.
(NOC of Ground Water
Authority  enclosed as
(Annexure-V)

During field visit samples were
collected from the reservoir
and all possible sources of
ground water from borewells
and  tubewells as  per
availability. All results were
found within limit except the
values of chloride. A proper
rain water harvesting system
must be designed and installed
for ground water recharging.
Though the results were found
within limit, but if any chances
of contamination occur that
can be diluted using the
system. This is the only
method for ground water
restoration. A report was
sought from the department of
irrigation/ PHED to recognise

The PP and Irrigation
Department/PHED
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any changes if occurred in
Wardha Reservoir.

8. | Non-compliances at metal
cladding pit/cladding site

As per the conditions of
CTO at the cladding site
dust suppressor must be
installed such as water
sprinkler. Green belt was
scarce. The effluent
generated after cladding
process was found splashed
nearby and drained with the
help of two pipes to the
open water bodies outside
the premises in an
uncontrolled manner and no
treatment is provided. The
ash generated was stored in
the open.

The waste water generated is
recommended to be collected
manually and send to the ETP
of Industry. As per the
recommendations of the Joint
Committee, the PP made
agreement with the TSDF and
a separate shade was also
constructed for storage of ash
generated during process.

Implemented

Recommendations:

1. Monitoring of all parameters (Water, Air & Noise) must be done by MPPCB, RO on regular intervals.
2. DG set must be provided with proper vent at prescribed height.
3. ltis also recommended to install digital flow meter to regulate theuse of ground water and to

prevent discharge of untreated effluent.
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- Record of each process must be maintained in form of log books.

. A seismograph analysis is also recommended during cladding.
Regular monitoring of the parameters included in CTO and submission of quarterly report to MPPCB

is also recommended.

A
Gav i\
P. Jagan
Regional Director
Central Pollution Control Board

Dr. K.N Katare
Regional Officer
M.P. Pollution Control Board
R.O., Chhindwara
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Itis recommended to provide rain water harvesting system in the plant.
For ground water uses NOC must be obtained from CGWA (Central Ground Water Authority).
Itis also recommended to install digital water meter to measure theflow of extracted ground water.

Dr. P@mi C. Patil

Scientist ‘B’
Central Pollution Control Board

Z

N
Rajesh Dubey
N. Tehsildaar
District Betul
(Representative of Collector, Betul)
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“The amount of environmental compensation shall be spent on restoration/ remediation/
rejuvenation of environment in accordance with action plan which shall be prepared by a joint
committee comprising CPCB. MPPCB and Collector, Betul within two months. The plan shall
include steps for remediation, budgetary allocation and execution. The plan shall be implemented
within next three months after preparation. An action taken/compliance Report shall be submitted
by 30th March, 2024 with Registrar, Central Zone, Bhopal Bench, and if he finds necessary, shall
place report before Bench for further order.

In compliance of the order dated 26.09.2023 passed by Hon’ble National Green
Tribunal Original Application O.A. 35/2023 (Rajmal Gurjar vs. State of Madhya
Pradesh and ors.) a meeting was conducted through online mode in which the
following representatives were present:
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« Mr. P. Jagan, Regional Director and Dr. Paulami C. Patil Scientist 'B' from
Central Pollution Control Board.

« Ms. Anita Patel, Sub-Divisional Officer (Revenue), Multai, (Member
nominated by the Honorable Collector, Betul)

« Mr. K.N. Katare, Regional Officer, Chhindwara, Madhya Pradesh Pollution
Control Board.

The meeting was conducted for preparation of
restoration/remediation/rejuvenation plan as per the direction of Hon’ble NGT.
Minutes of the meeting are as follows: -

7. During meeting it was discussed that for proper restoration, the actual
damage caused to the environment needs to be assessed. For this purpose
committee decided to direct the project proponent M/s ICEM engineering
company Pvt Ltd village- Ambhori, Teh. Multai , Betul for installation of three
piezometers adjacent to the premises.

8. A seismographic study must be performed to assess blast intensity.

9. To assess the surface water quality monitoring of Wardha reservoir must be
conducted during site visit by the committee which may be compared with
the previous reports published by SPCB.

10.The representative was requested to provide relevant information to be
collected from the departments below:

iv.  To the health department to assess health hazards related to noise
and air pollution and investigate any diseases caused by water
contamination.

v. To the forest department to address instances of wildlife mortality.

vi. To the department of animal husbandry to investigate potential
impacts on livestock.

11.Letter from revenue department for instances of house crack.
12.A field visit was proposed by the committee to assess the situation on ground

and also for ease to prepare the plan.

.Ul PBelT
gritr 31fersr,
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Annexure-ll

S GPS Map

M7MM+2P6, Ambhori, Madhya Pradesh 460661, India

Latitude Longitude

21.68272447° 78.28404485"°

Local 04:54:28 PM Altitude 697 meters
GMT 11:24:28 AM Monday, 23.12.2024

sh 460661, India

Local 12:41:09 PM
GMT 07:11:09 AM

Note- The members of the committee visited the site on 23.12.2024
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Annexure-V

K aian
CRCR (il SR sl
a8 g a8 e
Y T wam e
P iR ad wiie o

i et ~
Gavernmant of Ind.a
Ministry of Jal Shakti
Department of Waler Resources
River Davelopment & Ganga Rejuvenation
Central Ground Water Autharily
(o Pt @ sl wor o)

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name

Project Aadress:

Village:

District

Pin Codes:
Communication Address:

Address of CGWB Regional Office :

Icem Engineering Company Pvt Ltd

Village Ambhori Telsil Multai, Dist Betul, Pincode -H‘)Obhl
Ambheori Block. F'ranhll Pmt n
Betul State: quh’ya F‘mdesh

Village Ambhori Telsil Multai, Distt. Betyl, Madhya Pradesh - 460 661, Prabhat
Pattan, Betul. Madhya Pradesh - 4::-06t.:1 :

Central Ground Water Board Nofth L.anh’al Region, Block-1, 4th Floor, Paryawas
Bhawan, Area Hills, Jail Road. Bhopal. Madhya Pradesh - 462011

1. NOC No.: CGWA/NOC/IND/ORIG/2023/19378 2. Date of Issuence 06/10/2023
3 Application No..  21-4/1955/MP/IND/2023 ' 4. Category: Safe
(GWRE 2022)
5. Project Status: Existing Project N 6. NOC Type: New
7. Valid from: 12/09/2023 { \ 8. Valid up to: 11/09/2026
9. Ground Water Abstraction Permitted: ) "
Fresh Water Saljrie \Ngter Dewatering Total
m?*/day m*/year rn’fdayw- J m*/year m?*/day m?/year m*/day ' m?*/year
22.00 6600.00 \

10 Details of ground water abstréi:h&} fbewalaring structures
TotllEmsting No.:0 Total Proposed No.:1
bw  bCB BW TW MP MPu DW DCB BW  TW MP  MPu

Abstraction Strucluhﬂ‘“ 0 0 0 0 0 0 0 0 1 0 0 0
*DW- Dug Well. DCB- Ddg-d_n\ Bore Well: BW-Bore Well: TW-Tube Well, MP-Mine Pit MPu-Mine Pumps

11. Ground Wattr Abstracttoanestorauon Charges paid (Rs.): 8030.00

12. Environment Compensation (if applicable) paid (Rs.): 0.00

'No. of Piazomelérs Monitoring Mechanism

13 Number of Piezometers(Observation wells) to be
constructed/ monitored & Monitoring mechanism.
Manual DWLR** F[Z)WLR With Telemetry

1 I T 0

(Compliance Conditions given overleaf)

“*DWLR - Digital Water Lavel Recorder

This is an auto generated document & need not to be signed

18/11, ATHATIY KT, WIATHE A®, 7€ el - 110011 / 1811, Jamnagar House, Mansingh Road, New Delhl-110011
Phone: (011) 23383381 Fax: 23382081, 13186743
Website: cgwa-noc.goy.in

F e T
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Validity af this NOC shall ba subject to compliance of tha following conditions:
Mandatory canditions:

1} Installation of tampar proaf digital water flow meter with telematry on all the abstraction structura(s) shall ba mandatory for all i jmction
nataliation shall ba communicated to the CGWA within 30 days of grant of No Objaction Cartficate T o OGN axc s man i 2

2 P'uwwmMmhuhﬂlyudmlwﬂwmbrﬂMMmunhnwmmynnc-mwau

3 Censtruction of purpose-buill obsarvation wels (piezomsters) for ground walnt lavel monitoring shall be mandatory s Saction 1
CGW"”"W‘”MDimmwmmdpm.nnqmml.mu,,,_”dm.gumm pac Saction 14 of Guidalines, Watsr keval dats shall be mads svailasis i

4] Proponents shall monior wnmwwmmmmum.wm....]m.n.,.., Water eamplos fram bore walls! tube wells /
| A dunmhmummu Iy -

and analysad in NABL accrediled iaboratores for basic uring Aorifiay every year
d paramatars (calions and anions), heavy metals, pesticides) organic compounds el Waler quality data shall be made available i COWA Ihraugh

51 Ir case of mning projects, additons! key wells shall ba sslablished in consultation with the Regianal Di A
ard November | in com as well as Bufter zones of the mine gpRce’ Dinkoker, COWYS for ground walar level manitnring four (4) tmes a year (January May, August

€] Incase of minng project the frm shall submit water quality report of mine discharge/ seapage from Govt epproved/ NABL aceredited lak:
71 The firm shall report compliance of the NOC conditions anline I the website (www.cgwa-noc.gov.in} within one year from the date of Issue of this NOC

8l m“-mmmuwmlrmuot1mmwanlnmmnwlllhwmummmmmummmm w ame
COWA AR such nau-:r-Mb-mqwromdnml'\unmmdmlruuh—;nhnlmﬂwlhemnmmmm\ughmmm “ o 5 "

8] Apphcanor for renewal can ba submitted onfine from be i " ’ A
ofE : YAG, (088 80 days mm-:nwomoc.smundmwmhdml.Hmy,mrnmdnocﬂhmlmhwiqrfuww

10) This NOC is subsect 1o prevailing Central/State Government rules/laws/noms of Court orders 10 constru welliground water abstraction )
sTuctunstischarge of effluents or any such mattar as applicable, * IR T g siuciuy | péengre or conservation

General conditions;

11

No additional ground water abstraction andlor de-walering structures shall be constructed for this purpase without prior approval of the Cantral Grownd Mw‘.“mmw {CCWA).
0 e ‘l ‘._‘
2} The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (mare than that permitied in NQRf l'&»"pedl'c.whd!

") Proponents shall install roof top rain waler harvesting in the pramise as per the existing building bye laws in the pramise. N
. *,
14) mmmmwmﬂmwmlwprumlmnummum of ground mulnhpmmmﬂhﬂb@k{‘w‘imw“mm

4
'5) In case of industries thal are likely to contaminate the ground water, no recharge measures shall be laken up by the firm pmm\ iges. The runcif genaratad from tha roofiop shail be
siored Bnd put 1o beneficial use by the firm. s e

16) Wherever feasible, requirement of water for greenbeit (horticulture) shall be met from recycled / treated waste ms@

'7) Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same sealad and new tubewall{s) tapping saline water zona shall be
constructed within 3 manths of the issuance of NOC, The firm shall also ensure safe disposal of saline residue, if a

18) Unexpected variations in inflow of ground waler into the mine pit, if any, shall be reported to the con % Director, Central Ground Water Board.
19) hmdmndanOCmmm.mwunlmnlbousmmmmmnnﬂaw&h\:{s idelines.

20) Thes NOC does nol absalve the proponents of their abligation / requirament Lo obtain othar d administrative claarancas from appropriate authoritiss.

21) The ssue of this NOC doss not imply that other statutory | administrative clearances shall b the project by the concermned authonties. Such authoritiss would consider the projeci on
ments and take decisions independently of the NOC.

22) In case of change of ownership, new owner of the industry will have to apply for I necessary changes in the No Objection Cerificate with documentary proof within 60 days of taking
over possession of the pramises.

23] This NOC is being Issued without any prejudice to the directions of tha Hon' rt orders In cases relatad to ground water or any other related matters.

24) Proponents, who have installed/constructed artificlal recharge structul anca of the NOC grantad to them praviously and have availed rebate of upto 50% (fifty percant) in the ground

25) Industries which are likely to cause ground water pollution e.g. Tagning, Slaughter Houses, Dye, Chemicall/ Petrochemical, Coal washeries, pharmaceutical, other hazardous units elc. (as per

water abstraction charges/ground water restoration charges, shall MB ul malntain artificial recharge struciures.
CPCB list) need to undertaks nscassary well head protection measures ure pravantion of ground water poliution as per Annaxure (Il of the guidalines.

28] In case of new infrastructure projects having nrwndwvﬂonofmhn 20 m3day, the firm/entity shall ansure implementation of dual watsr supply systam in tha projscts.
‘covered with interlocking/perforated tlles or other suliable measures to ensure groundwater infilration/harvesting.

27) In case of inh ire projects, paved/parking
28) In case of coal and other base metal mini . e project propanent shall use the ady d ring technaology (by of series of dewalering abstraction structures) 1o aves
cortamination of surface water.

conditions mantioned in the Public natica dated 27.01.2021 failing which panaity/ECJcancallation of NOC shall ba imposad as the casa may ba
Expert Appraisal Committee (EAC) (if applicable).

shallsubmit detalls of Drilling Agency/ Agencies, which has/ have constructed BW(s)/ TW(s) alang with undartaking 1o the l‘l‘hﬂ that all necassary maasures

& Suprama Court provided in Annexure-Vil of guidelines dated 24.08.2020 in respec! of abandaned! falled BW(s)/ TW(s)Piezometer(s),  any. The PP is

| agencies. In the event of any mishap/ unfortunate incident due to negligence in taking measures for prevention of accident due 1o falling in Bore Well, both

thy be held responsible and penal action as par extant Government rules shall be taken.

mentioned above Is likely to result in the cancellation of NOC and legal action againat the proponent.)

28) TMNOCm-dimndiWwﬁ:‘
mzmuochnmmmmmge =)

18/11, TR BT, WRRE %, 7€ f3wR - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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CENTRAL GROUND WATER AUTHORITY

Department of Water Resources, River Development and Ganga Rejuvenation

Ministry of Jal Shakti, Govt. of India

Receipt

\& per the MalS guidelines dated 24.09.2020 vide SO No. 3289(E) and amendments dated 29.09.2023 vide

' Application No,- 21-4/1955/MP/IND/2023

Name of Firm ICEM ENGINEERING COMPANY PVT LTD X
AppType Category: Explosive Manufacturing

Application Type: Industrial M
PAN/GSTIN No. of Firm/Individual: NA / NA NV

o

Applicartion Processing Fee

Ground Water j\bstra'c':ticm ch-arges . _
Ground Water Restoration charges -
Environmental Compensation Charges @C RGW (Da!e From to ) Days-

Penalty for non-Compliance of NOC eonditions
Condition 1o be me;zrioned )
Adjustment Charges

F -
Py

‘)f'l Ne. 50N E))

Dale of Issuence 06:'1032023

10000.00
18030.00

0

'100000.00

Rebate

Charges for correctronfrrmdffc;jfl;); in the eiistmg |ssued No Objectlon Cemﬁcate' -
S.No. Descnptlon \ Rale

N S, W e
(i) Change in User ID Rs. 5000

(ii) Change in frrm N_a_rpi N ) _ _Rs 5000 _ _ _ _ -
(iii) Extension of No Objecuon Certif" cate L 5_@0 -

(iv) Issuance of duplacale No Objectlon Certifi cate Rs. 5000

(v) Issuance of corrigendum to No Objectlon ~ 'Rs.5000 -

Certificate — | =
(vi) Any other |tems!correct10n etc

g O L g Thabsaie Ty 05 Y R WE T T

This is an system generated invoice, hence, does not require ink signed.

-

18/11, WTHETIR BT, WTARE s, 7§ fwe - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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and conditions

Ry Daiti Junsdiction.

1A utes are subject to Dai i * :
Sol hp‘,l I:,n.‘ i —:-qalrl to the rates will not be entertained
Any compls e s

Member-Secratary
CGWA New Delh:
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18/11, ST grew, Wi 3w, 6 fwet - 110011 18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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